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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: PRINCIPAL BENCH

NEm DELHI,
REGNs No, 1282/89 | Date of Dacisiaﬁ:— 4;7.89;
Shri Ganga Ram sees Applicant
V.
Unieon of India ) Respondents,

CORAM 2= Hon'ble Mr, P. Srinivasan, Member (A)
Hon'ble Mr. T.S. Oberei, Member (2J)

For the applicant vee Shri V. Sharma, Advocate

( JUDGEMENT OF THE BENCH DELIVERED BY HON'BLE
MR. P. SRINIVASAN; MEMBER (A) ).
This application has come up before us for édmissicn taday.

Shri V.P. Sahrma, learned coursel for the applicant has bsen heard,

2, The prayer in the application is that two orders dated 16.3.89
and 28.2.89 purporting to transfer the applicsnt from the 6??109

of Respondent Nos 2 namely the Under Secratary, Department of Civil
Supplies, New Delhi to the ofPicq of Respondent Nge. 3 viz, {he
Raéistrar,vNational Conéumer DiSputes Redressal Commission, New Delhi,

be quashed, On scrutiny of theapplication we find that neithar

of these orders has been attached, instead thers is only one order
appearing as Annexurs A=1 dated 64289 by which ad-~hoc appointment of the :
applicant as chouwkidar in the National Consumer Disputes Redressal

Commission, New Delhi has been sxtendsd from 1,2.89 to 28.2.89. Shri

Sharma informs us that the ;pplicant is continuing in thae séme post

in another départment. He explains that the real grisvancs of the
applicant is that even though he has been working on ad hoc basis from
Dec. 1987 his case for regularisation in the post has notbeen taen up
by the respondants. In response to an enquiry made by us,y Shri Sharma

fairly admi ted that no representation had been made in this regard

so far to the authorities,

3e In view of the above, this applicatiozbhaving been made for f

regularisation of the applicant in the post, as sxplained by Shri
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Shrama, is preé-mature because beesuse the applicant has first to
approach the authorities and only if they resject his claim would a
cause of action ariss for coming before this Tribunal ., When this
was explained to him, Shri Shama stated that he would make a

representation to the zuthoritiss but apprehended that since the

applicant hed come to this Tribunal, theauthorities might be prejudiceék

H a=d
against him/terminate his services, UWe are sure that the authorities
~

will not act on prejudica.» We, therefore, reject this appiication
at the stage of admission itself reserving liberty to the applicant
? “y to approach this Tribunal, if the decision of the authorities goes
_ against him, .
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